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NOTIFICATION : 3 ; 4
The 15th December 1977

No.LGL.17%/71/3.—The following Act of the Assam Legislative Assembly
which received the assent of the Governor is hereby published for general
information.
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ASSAM ACT XXII OF 1977 )

7 v 2
(Received the assent of the Governor on 13th December, 1977) —

THE ASSAM PURCHASE TAX (AMENDMENT)

ACT, 1977
An
Act,
Jurther to amend the Assam Purchase Tax Act, 1967
Preamble Whereas it is  expedient further to e
amend the Assam Purchase Tax Act, 1957, 1967.

hereinafter referred t as the principal Act
in the manner hereinafter appearing ;

It is hereby enacted in the Twenty-
eighth year of the Republic of India as

follows :—
plom e, 1. (1) This Act may be called the Assam
commence- Purchase Tax ( Amendmen:) Act, 1977.
(2) It shall have the like extent as
the principal Act.
(8) It shall come into force at once-
Amendment 2. In Section 2 of the principal Act,

of Section 2 ) Sars -
Ot anonon & after  clause (1), the following shall be

XIX of 1967, inserted as cla se (1A), namely:—
“ (LA) “ Business ” includes—

(i) any trade, commerce or manufac-
ture or any ad.enture or concern in
the nature of trade, commerce or
manufacture, whether or mnot such
trade, commerce, manufacture,adven-
ture or concern-is carried on with
the motive to make gain or profit and
whether or not any gain or profit accrues
from sich trade, commerce, manu-
facture adventure or concern; and

(i1) any transaction In connection
with, or mcidental or ancillary to,
such trade, commerce, monufacture,
adventure or concern ; :
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Amendment 3 . 3 s -
#.of Soation 21 3. For Section 21 of "the principal

of Assam Act Act, the following shall be substituted,
XIX of 1967. namely

-

““21. Interest payable by  dealer—(1}
if any dealer does not pay into a
Government  Treasury the full
amount of tax payable by him under
this Ac: by the due date simple interest
at the rate of twelve per centum
per annum from the first day of the
month next following the said date
shall be payable by him on the
amount by which the tax paid, if
any, by the due date falls short of
the tax payable. No inte-est under
this sub-section shall be payable if
the amount of tax paid by the due
date is nct less than ninety per centum
of the tax payable.

(2) If such tax is not paid within
a peviod of sixty days from the due
date, then in addition to interest
payable under sub-section (1), the
dealer shall be liable to pay simple
interest at the rate of tweaty-four per
centum per annum from the day
commencing after the said period: of
sixty days on the amount by which
the tax paid, if any, before the expiry
of the said period falls short of the
amount of tax payable. ' .

(3) If any dealer does not pay the
full amount of tax psyable by him
under this Act in respect of . any
period between the 1st day of January,
1968 and the 30th September, 1977
before the commencement of the Assam
Purchase Tax (Amendment) Act, 1977
he shall be liable to pay 81mple
interest at the rate of twenty-four per
centum per annum from the said date
of commencement on the amount by
which the tax paid, if any, be‘ore such
commencement falls short of the tax
payable.
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(4) Interest under this Section shall be
payable till the tax payable is paid in full:

Provided that where a dealer pays a
part of the tax payable after the due date
or, in a case covered by sub-section . (3),
after the commencement of the Assam
Purchase Tax (Amendment) Act, 19/7 he shall
be liable to pay interest at the appropriate
rate on the whole of the tax payable upto
the date of part paimnent and thereafter
on the balance tax payable.

(5) Whe:e any interest becomes payable
under this Section, the officer competent to
assess the dealer under Section 8 shall record
an order to that effect specifying the amount
of interest payable and the amount on which
and the period for which the interest is
payable. Notwithstanding anything contained
in this Act, an order under this sub-section
can, be passed at any time when interest
uhder this Section is found to be due.

(6) Where an order is passed under sub-
section (3) of Section 23 in respect of any
dues, any interest relatable to the same
dues and accrued under this Section up-
to. the date of such order and any further
interest acctuing after such date shall be
recovered in the course of proceedings initia-
ted in accordance with the said sub-section
(3) in 1espect of the said dues and for
that purposes no order under sub-section (5)
of this Section or notice under Section 19
shall te necessary in respect of such interest.

Explanation I—For the purposes of this
Section . ‘‘tax  payable”
means the amount of tax
as finally assessed under

_ this Act.

Explanation II—For the purposes of this

Section tax payable shall

e
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be deemed to be due for
payment as follows :

.

For any period :i—

(a) from st April to 30th June by  3lst

July:
(b) from Ist July to 30th Sep- bc))' 31st
tember. ctober.,
(c) from lst October to 3lst b}' 31st
December., _ January.
d) from 1st January to3lst b 30th
= March. J 4 Xpril.

U, TAHBILDAR,
Secretary to the Govt, of Assam,
Legislative Assembly.
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